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Hon. M. Justice UIJ . Srivas
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of the Administrative Tribunals, Act 1985
£iled a suit on 11,3,1985 in the court of ﬁunsa;f-—-+ T
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Jhansi praying that a decree of daclaration be “*ﬁfﬂfg
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granted in favour of the applicant qranteﬂ the actﬂﬁﬁ;

»f the raspondents removing +he applicant from service
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on 31.12,1981 is illegal, ultravires,UGCOnstitutinnal fﬁ
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and is violative of Sections 25F and 25 G of the
Industrial Disputes Act and an injunctiﬂn may also
be granted in his favour diracting the respondents ta

grant him a regular grade.

e The applicant was initially appointed on 3. 4'197?
as Casual Khallasi and he has put in more than 24C '
days in service and he has attained a temporaxny

<tatus but his services have heen terminated without

following the principle of first come last go. e |

The respondents have not filed any written statement
but a plea has been raised by means of an application
£iled by the respondents that the suit is barred by
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time . Apparently, the suit of the plaintiff is parred
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